
5 Papers Laid [ 5 OCT. 1990 ] on the Table 6 

III. A copy (in English and Hindi) of the 
Ministry of Finance (Department of 
Revenue), Notification G.S.R. No. 562(E), 
dated the 8th June, 1990, amending 
Notification No. 204/84-Customs, dated the 
20th July, 1984, under section 159 of the 
Customs Act. 1962, together with an 
explanatory memorandum on the 
Notification. [Placed I in Library. See No. LT   
1537/90] 

W. A copy (in English and Hindi) of the 
following Notification of the Ministry of 
Finance (Department of Revenue), under 
section 49 of the Finance Act, 1989, 
together with explanatory memoranda on 
the Notifications:— 

(i) G.S.R. No. 547(E), dated the 5th June, 
1990, appointing the 1st day of . -   July, 
1990, as the date on which provision of 
chapter V of the said Act 

shall come into force. 
. 

(ii) G.S.R. No. 548(E), dated the 5th 
June, 1990, exempting passengers 
travelling on US Dollar fare tickets from 
payment of Inland Air Travel Tax with 
effect from the 1st July, 1990. 
[Placed, in Library.    See    No.    LT-   

1537/90  for   (i)   and   (ii)] 

V. A copy (in English and Hindi) of i 
the Ministry of Finance (Department of 
Revenue) Notification S.O. No. 201(E), 
dated the 8th March, 1990, publishing 
Corrigendum to Notification S.O. No. 
70(E), dated the 22nd January 1990. 
[Placed in Library. See No. LT-1548 
90]. 

VI. A copy (in English and Hindi) of 
the  following papers:— 

(i) Notification CO/PRS/Legal/89/ 1360, 
dated the 30th September, 1989,   / 
publishing    Corrigendum to Notification 
CO/PRS/Legal/89/136 dated the 18th 
February, 1989. 

(ii) Statement giving reasons for the   delay 
in laying the Notification men- tioned at (i)  
above. [Placed   in    Library.      See No. LT-
1543/90 for (i)   and   (ii)] 

REPORT   OF STUDY TOUR   OF THE 
COMMITTEE  ON THE  WELFARE  OF 
SCHEDULED CASTES AND SCHEDUL-

ED TRIBES 

SHRI SANGH PRIYA GAUTAM (Uttar 
Pradesh): Madam, I lay on the Table a copy 
(in English and Hindi) of the Report on Study 
Tour of Study Group I of the Committee on 
the Welfare of Scheduled Castes and 
Scheduled Tribes on its visit to Bhubaneswar, 
Koraput, Visa-khapatnam and Hyderabad 
during June. 1990. 

RE:   COMMUNAL   TENSION   IN  DIF-
FERENT PARTS  OF THE  COUNTRY 
SHRI SUBRAMANIAN SWAMY (Uttar 

Pradesh): Madam, there is a set national 
pattern of communal riots in the country. 
What has happened in Gonda is something 
very serious. This House must take this up on 
a procedence basis. 

SHRI P. SHIV SHANKER (Gujarat): 
Madam, you may kindly permit Mr. Ram 
Naresh Yadav to just make a mention. 

THE DEPUTY CHAIRMAN: A special 
mention was listed in his name yesterday 
which could not be taken up. 
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I  request  everybody, 
   please be  patient.   Don't do  it.  No. 
interruption. 
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I request ail of you to go bacK to your seats. 
(Interruption) He does not need anybody's 
support. He is under protection. I can handle 
him. I will allow him to speak. I am not 
saying 'no'. (Interruptions) 

 

 

SHRI SUBRAMANIAN SWAMY: This is 
a direct consequence of the weak handling of 
the situation by a puppet Government. 

THE DEPUTY CHAIRMAN: Mr. Sub-
ramanian Swamy, please sit down. (In-
terruptions) Dr. Reddy, please sit down. I 
request everybody let us restore order in the 
House, j request everybody to have 
patience.  (Interruptions) 

 
He is a heart patient. I would like him to cool 
down. If he wants to speak, he will be given 
an opportunity to speak at any time he wants. 
I would humbly request Members to please 
have patience. You will have your say. It is a 
serious matter concerning the lives of the 
people. Let us not create a rowdy scene here. 
This is my humble request to everyone. I said 
I will allow him if he wants to speak. 

Otherwise, I will ask Mr. Rasheed Ma-sood. 
(Interruption) Please leave it to me. I am 
allowing everyone. But I will not permit any 
unruly behaviour in the House. I will allow 
everybody, whoever wants to speak in an 
orderly manner. 
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Transliteration  ,in   Arabic   Script. 

 

SHRI V. GOPALSAMY (Tamil 
Nadu): Quietly I have raised my hand... 
{Interruptions') _. . 

THE DEPUTY CHAIRMAN: I have 
seen; I have seen all the hands... (Inter-
ruptions)... I have seen all of them... 
(Interruptions)... I have seen all the 
hands... (Interruptions)... Yes, Mr. 
Dipen  Ghosh. 

SHRI DIPEN GHOSH (West 
Bengal): Madam, I completely agree 
with you that the matter which has been 
raised by my elderly colleague, Shri 
Ram Naresh Yadav, is a very serious one 
and we must ponder over the issue in a 
peaceful way and find out a method of 
coming out of this situation. 

Madam, what has happened in Gonda 
is reprehensible. There have been riots 
and, recently, only two days ago there 
was a riot in Udaipur also. In Udai-pur, 
when a procession was led by a section 
of a community, it was attacked by 
another section and that led to a riot. 
Earlier also, Madam, there have been 
riots. It may be that Gonda, where this 
riot has started, is a place where there 
was no riot previously. But in our coun-
try there were riots in many places, whe-
ther during this regime or during the pre-
vious regime. But, today, as the Situation 
obtains, it is a very serious thing and 
communal harmony is going to be the 
first victim. When the controversy has 
already been raging over the Ram Janma-
bhoomi-Babri Masjid issue, instead of 
exercising restraint and waiting for the 
Court judgment, performing a Rath-
Yatra by the senior leaders of a political 
party '. . . (Interruptions).. . and 
participating also in the democratic 
process in the country and creating a Sort 
of religious hysteria is  not  good.. 
.(Interruptions)... 

 

SHRI   DIPEN     GHOSH; Madam,      I 
should also be allowed to speak. 
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SHRI DIPEN GHOSH: Your perception 

may be different from mine. 

SHRI SUBRAMANIAN SWAMY:    But 
ultimately they  are  together! 

SHRI DIPEN GHOSH; Whether they are 
ultimately together or not, history will judge. 
History will judge it. But the question today is 
that the commencement of the Rath Yatra by 
the senior leaders of the Bharatiya Janata Party 
has created a situation of communal tension 
among the various communities in the country 
and is vitiating the communal harmony in our 
country. But what we have Seen is that 
whenever there is any riot, not only in Gonda 
or Udaipur, but also in other places, the 
administration also gets divided on communal 
lines. Wherever the administration is led and 
dominated by a particular religious 
community, it is seen that the other religious 
community, the people belonging to the other 
religious community suffer. This is the 
misfortune of our country. Today, it is not an 
isolated matter. The anti-reservation rally and 
the communal rally go together. People are 
supporting both the anti-reservation rally and 
communal rally because the Hindu bias and 
high caste bias are two Sides of the same coir.. 
And that pervades our administration. So we, 
the politicians belonging to various political 
parties, must ponder over this situation. Here 
we must exercise restraint in the House. What 
is the uSe of fighting with each other? If we 
fight each other in the House, what shall we do 
in the streets of our country? So my point is 
that there must be an inquiry into the causes 
that ted to the riot in Gonda, Udaipur and 
certain other places. On behalf of the 
administration and those State Governments, 
the Central Government, the Home Ministry 
must come out with a statement. I do not mind 
if Mr. Masood intervenes in the discussion. 
But we must know what exactly the situation 
is there.     Gov- 

eminent must come out with a statement. It is 
not that one Minister will intervene. That is 
why I wanted the Minister to intervene later. 

•So my first point is that the Government 
must tell us what exactly happened, what 
are the reasons that led to the riot in 
Gonda, that led to the riot in Udaipur and 
certain other places? And we must demand 
of the Government through the Centre. 
The concerned State Government, con 
cerned District Administration should take 
immediate action, firm action, against 
those, belonging to whatever party what 
ever Dal, book them, take them to task. 
And the Administration must be secular. 
The Administration must be firm in deal 
ing with the riotous elements. And that is 
the biggest casualty in our country—the 
Administration. {Time Bell rings) It gets 
divided on communal lines also. We have 
seen it earlier. So I do not want to trade 
charge against this or that. We have seen 
it. Somebody has demanded resignation 
of Mr. V. P. Singh. I do not know if 
resignation of Mr. V. P. Singh will help 
bringing communal harmony in our coun 
try because we have seen Mr. Rajiv 
Gandhi having declared that if 
they come back to        power 
they would establish 'Ram Rajya' here. And 
we have seen how 'Ramjanmabhoomi' .. 
(Interruptions) We have seen how Mr. Buta 
Singh... (Interruptions) We have seen the 
Congress(I) Ministers on the occasion of 
certain Hindu festivals... (Interruptions) On 
the eve of election even the Prime Minister. 
goes to Baba Deoras.. . (Interruptions) On the 
eve of election even the Prime Minister 
declares that they would establish 'Ram 
Rajya'.. . (Interruptions) 

 
THE DEPUTY    CHAIRMAN:  I won't 

permit  anybody to interrupt. 

 
THE DEPUTY CHAIRMAN:   Pande;;. 

please. 
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[The Deputy  Chairman] I won't permit anybody    
to    interrupt... 

 
SHRI DIPEN GHOSH; The Congress people must 

know that they are also living in a glass house. 
During the last 39 years of Congress(I) rule... 
(Interruptions) 

THE DEPUTY CHAIRMAN: How can he speak 
what you like? He has a right to speak in this House 
what he wants. (Interruptions) 

SHRI DIPEN GHOSH: What was their 
performance? I would appeal to the Government to 
come out with a statement, and I would appeal on 
behalf of all parties that we should pass a Resolution 
and we should ask the Bharatiya Janata Party, Mr. L. 
K. Advani, to desist from the 'Rath-yatra' to help 
restoring communal peace in  the  country. 
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SHRI SUBRAMANIAN    SWAMY;      fully 

second this motion. 

 
SHRI SUBRAMANIAN SWAMY: This is 

the exact sentiment of the country. I£ the 
Masjid is not going to be demolished, then 
there is no dispute. Let all of us here support 
the motion that this House resolves that the 
Masjid will not be demolished, 

SHRI DIPEN GHOSH: And that Rath 
Yatra be abandoned. 

THE DEPUTY CHAIRMAN; I will allow 
everybody to express his views. 

 
SHRI V. GOPALSAMY: Let us hear Mr. 

Shiv Shanker, the Leader of the Op-sition. 

 

 
SHRI P. SHIV SHANKER- 1 am speaks 

ing in Urdu. 
SHRI V. GOPALSAMY; Don't change 

your tone according to the audience. 
SHRI P. SHIV SHANKER: I cannot speak  

Tamil. 
THE DEPUTY CHAIRMAN: As long as 

the audience does not change according to 
the tone, I will be happy because I Like this  
audience. 
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SHRI P. SHIV SHANKER; Sometimes to 
speak in different languages is also good. 

DR. G. VIJAYA MOHAN REDDY 
(Andhra Pradesh): The statement has been 
withdrawn. It was wrongly reported in the 
Press. 

SHRI P. SHIV SHANKER: I will come to 
that. I assure you, Mr. Reddy. (Interruptions) 

DR. G. VIJAYA MOHAN REDDY: Let us 
be fair.  (Interruptions') 
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DR. G. VIJAYA MOHAN REDDY: That 

has been totally denied by Shri Rama Rao 
himself. 

SHRI MENTAY PADMANABHAM 
(Andhra Pradesh); It was reported in the press 
but it has been subsequently denied by Shri 
Rama Rao himself. That is what we would 
like to bring to your notice, (Interruptions) 

THE DEPUTY CHAIRMAN: Mr. Shiv 
Shanker knows it. Let him speak. 

 

THE  DEPUTY       CHAIRMAN:      Mr. 
Vijay,, Mohan Reddy, if you feel that that 
statement has been withdrawn or it was 
wrongly reported... (Interruptions). I am 
asking Shri Vijaya Mohan Reddy. If all of you 
speak at a time, nothing is heard. Mr. Reddy, 
you have raised it and I would like yon to 
clarify it. 

DR. G. VIJAYA MOHAN REDDY: There 
was a meeting between Shri Rama Rao  and;.. 
(Interruptions). 
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DR. G. VIJAYA MOHAN REDDY: This 
is wrong way of putting facts. 

THE DEPUTY CHAIRMAN; I will allow  
you. 

SHRI P. SHIV SHANKER: You will have 
an opportunity to put it in the right wray. 

THE DEPUTY CHAIRMAN; I will permit 
you  to  speak. 

 
I will read this: 

Later in the evening, in a hurriedly issued 
statement by Mr. N. T. Rama Rao; . . 

 

THE DEPUTY CHAIRMAN; Mr. Jaipal 
Reddy after Mr. Shiv Shanker, I will allow 
yon  to speak. 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh): I request the Leader of the Op-
position to yield for a minute. 

THE DEPUTY CHAIRMAN: I request the 
Members leave the running of the House to 
me.  I will allow you to speak. 

SHRI P. SHIV SHANKER: You will have 
a chance to speak. Let me complete and then 
you can speak. 

THE DEPUTY CHAIRMAN: I will allow 
you to speak next. 
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THE DEPUTY CHAIRMAN; I will allow 
you. Mr. Jaipal Reddy, I am allowing you. 

SHRI P. SHIV SHANKER: I can give you 
the papers so that you can read. There is no 
difficulty about it. 

SHRI V. GOPALSAMY; You are de-
viating from the point to make a political 
gain. 

SHRI P. SHIV SHANKER; No, I am not 
deviating. I am on the point. 

 
SHRI S. JAIPAL REDDY: Madam 

Deputy Chairperson, I heard the Leader 
of the Opposition with rapt attention. I 
must say that he commenced his speech on 
an extremely harmonious and sober note. 
I Share the noble sentiments he articulated 
in the course of today's speech. But I 
was shocked, after he made such a good 
start, he could not resist the temptation of 
scoring  a petty ___  

SHRI JAGESH DESAI: No no. . . 
(Interruptions) 

SHRI V. GOPALSAMY; He iscorrect. We 
never expected such a statement from Mr. 
Shiv Shanker. (Interruptions) 

SHRIMATI JAYANTHl NATARAJAN 
(Tamil Nadu): Ask him to resign. 
(Interruptions) 

SHRI   S.   JAIPAL Reddy:   I     don't 
mind   the   Leader     of  the       Opposition 
stooping   so   low.    (Interruptions) 

SHRI JAGESH DSESAI: You stooped so 
low.   (Interruptions) 

SHRI S. JAIPAL REDDY: When I heard 
you, you must hear me. You cannot run away 
from me. I am going to be heard in this 
House. I never expected Mr. Shiv Shanker to 
stoop so low...    (Interruptions) 

SHRIMATI JAYANTHI NATARAJAN:   
Mr.  Rama   Rao   stooped   so  low. 

SHRI S. JAIPAL REDDY: ....as to make a 
cheap political point based on blatant 
falsehood. I do not mind in the course of a 
parliamentary debate if cuts and thrusts are 
allowed, if somebody makes a point based on 
even a narrow factual point. The fact of ;the 
matter is that this point was based on utter, 
naked, total falsehood. (Interruptions) 

SHRI   P.    SHIV  SHANKER:    It       is 
stupidity to say like that. 

SHRI  S. JAIPAL  REDDY:  You bad 
your   say. You   are   a  lawyer:   I  ,am 
not.  But   I am   a   student   of  logic.   (In 
terruptions) 

THE  DEPUTY   CHAIRMAN:   Please, 
order.      (Interruptions). 

If there is interruption, I don't think there 
can be any meaningful result out of it. Mr. 
Shiv Shanker made bis point. If Mr. Jaipal 
Reddy wants to say something, let him say 
what he wants   to   say.     (Interruptions) 

Mr. Shiv Shanker says that he is at liberty   
to   say   what   he   likes. 

SHRI P. SHIV SHANKER: If it is a 
question of licence, I give him the licence 
even to abuse me. I don't mind it. 

SHRIMATI JAYANTHI NATARAJAN: It 
is his magnanimity. We cannot  allow it.     
(Interruptions) 

SHRI P. SHIV SHANKER: I have I never 
stooped. I have spoken in a \    very   dignified   
language.     (Interruptions) 
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SHRI SURESH KALMADI (Mahara-
shtra): The remark against the Leader of 
the Opposition should be withdrawn. This   
is   too   low. 

SHRI S. JAIPAL REDDY; Mr. Kal-
madi, you and I know each other for years. 
Therefore, you know what I have been. 
Anyway, Mr. Shiv Shanker and I have 
been friends for a much longer    pariod.       
(Interruptions) 

SHRI SURESH KALMADI: It is very 
unfortunate, Madam. I think it should be 
expunged. We have never said so about the 
Leader of the House. (Interruptions) . He is 
a friend of Mr. Shiv Shanker.     It   is   
very   unfortunate. 

SHRI P. SHIV SHANKER: Madam, j let 
him. show in the entire speech of mine where I 
have stooped low as he is ,trying to put it. I 
have used a very dignified language. I have 
not attacked. I have put only what the facts 
are. He is saying that I have stoopsd too low. 
Let him prove one sentence of my speech 
wherein I have stooped low. (Interruptions) 

THE DEPUTY CHAIRMAN: Please 
take your seat. 

SHRI S. JAIPAL REDDY: 1 have not 
made any remark which can be considered   
unparliamentary. 

SHRI SURESH KALMADI: Mr. Jaipal   
Reddy,   this   is   not   expected   of 
you- 

SHRI JAGESH DESAI; It is irres-
ponsible.    (Interruptions) 

THE DEPUTY CHAIRMAN; Please 
take your seat.    I say, "Please take your 
seat." 

SHRI P. SHIV SHANKER; I agree that 
he is not using an unparliamentary 
language. But there is a propriety and 
decorum. It is a matter of his judgment. I 
leave it to him. But I would very much like 
to know in my speech one sentence where I 
have stooped low, as he is trying to put it.   
(Interruptions) 

SHRI. N.    K.    P.   SALVE   (Mahara-
Atra):   He   is a  gentleman  and  he  has     ' 

used Parliamentary language. I have no doubt 
in my mind. The difficulty is the language may 
be Parliamentary, but it is extremely 
intemperate. He should use a more temperate 
language. (Interruptions) I urge Upon him; that 
will enhance his prestige.   (Interruptions) 

THE DEPUTY CHAIRMAN: Please have 
order in the House. (Interruptions) Just a 
minute. (Interruptions).. How can I allow you 
to speak, when somebody is on his speech? 
Please take your seat. I am not permitting you. 
(Interruptions) 

SHRI N. K. P. SALVE: Have you ever 
heard intemperate language from Shiv Shanker 
Ji or from me? We don't use  intemperate  
language.   (Interruptions) 

THE DEPUTY CHAIRMAN; Just a  
minute.   Order  please. 

SHRI     SURESH      KALMADI:      He 
should withdraw  those remarks. 

 
SHRI S. JAIPAL REDDY: What remarks 

should I withdraw? I am prepared to withdraw 
my entire speech if it hurts Mr. Shiv Shanker. 
(Interruptions) 

SHRI N. K. P. SALVE: Did he cast any 
personal aspersions on any of the Members? 

SHRI SURESH KALMADI: Please check  
up  the  remarks.   Otherwise     you 
withdraw. .. (Interruptions) 

THE DEPUTY CHAIRMAN: It is very 
unfortunate. (Interruptions) Just a second,   
please. 
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SHRI S. JAIPAL REDDY: I agree with the 
point made by my colleague. Mr. Afzal, that we 
must all come to the grip of the substantive 
issue. But  Mr. Shiv Shanker made a 
responsible. • • (Interruptions) No, he made a 
point and I want to . (Interruptions). Why are 
you obstructing? He made a responsible, 
allegation, which is, unfortunately, utterly 
untrue. That is the point. He based his 
allegation on hearsay evidence. 

SHRI   JAGESH   DESAI:   Place   them. 

THE DEPUTY CHAIRMAN: Please, Mr. 
Jagesh Desai, don't interrupt. He has a right 
to say what he wants to say. Please take your 
seat. (Interruptions) 

SHRI S. JAIPAL REDDY: He made his 
allegations not only on the basis of the press 
reports, but also — I am repeating — on the 
basis of hearsay evidence. I am not a student 
of law. Mr. Shiv Shanker is. We have a legal 
luminary in Mr. Ashoke Sen here. Tell me 
whether hearsay evidence is admissible  in 
law. 

SHRI MADAN BHATIA (Nominated): I 
want to ask you one question. Is your 
recitation based on personal knowledge? If 
you have no personal knowledge, how can 
you impute. . .? (Interruptions) 

SHRI S. JAIPAL REDDY: I am res-
ponding to Shiv Shanker Ji. (Interruptions) 

THE   DEPUTY   CHAIRMAN: Mr. 
Jaipal Reddy,  I will request    you, please 
don't go back  into  the  court and things 
like that. 

SHRI S. JAIPAL REDDY: No, he made a 
sweeping allegation on the entire   National   
Front.     (Interruptions) 

-    THE   DEPUTY   CHAIRMAN:   O.K. 
You say it is wrong if you want to say. 
(Interruptions) 

SHRI S. JAIPAL REDDY: It was based 
upon the Press reports. (Interruptions) . It 
was not based on the report of the  TDP   
leaders.     The  TDP   leader, 

Mr. N. T. Rama Rao, who is the Chairman of 
the National Front, lost no time whatsoever in 
denying it com pletely. Mr, Shiv Shanker 
knew that the original thing was based upon 
the report sent by the BJP leader. The Same 
thing was denied by the TDP leader. Mr. N. 
T. Rama Rao and yet in his abundant political 
wisdom lie chos; to refer to it and formulated 
an allegation on the basis of it .. (Inter-
ruptions) ... 
12.00 NOON       ,, 

SHRI   N.   K.   P.   SALVE:   Come to the   
point  now. 

 
SHRI S. JAIPAL REDDY: May' 1 

tell you one thing Chairperson? Even 
when the Congress (I) was in power, 
even when the elections were on, we 
made it clear that under no circum 
stances would we allow Babri Masjid 
to be touched with a bargedpole, come 
what might. That his been our con 
sistent, insistent and persistent stand on 
this issue. There is no need for' any 
further clarification. Mr. P. Shiv Shan 
ker and his friends .. . (Interruptions).... 
thus owe an explanation to the coun 
try. Their leader Mr. Rajiv i Gandhi 
in the course of the election campaign 
which started from Ayodhya ... (Inter 
ruptions) ...  
THE   DEPUTY   CHAIRMAN:     Have 
patience.

Just  a  minute. 

We have gone into unnecessary dispute over 
the words of what Mr. Shiv Shanker has said, 
what you said, what somebody did not say. 
The  whole question is that the House is 
concerned about the communal tension and 
how to defuse the situation.. .. (Interruptions) I 
will allow you. What I understood from all the 
discussions was what Mr.   Shiv   Shanker   
said,   Mr.   Reddy' re- 
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[The Deputy Chairman] 
pudiated it. He said that it was not a statement 
by Mr. N. T. Rama Rao. It was by some BJP 
source. Now that is over ... (Interruptions) ... 
Now I request the Members to take their 
seats. . . (Interruptions) .,. 

 
1  am  not saying.   I  am  repeating  what be   
lias  said. 

THE   DEPUTY   CHAIRMAN;   Please 
take your seat. 

THE   DEPUTY   CHAIRMAN:      May I 
request you to take your seat? 
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THE DEPUTY CHAIRMAN: Please take 
your Seat. (Interruptions). He is speaking. 
How can I allow you when he is speaking-   
(Interruptions). 
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It does not matter. I cannot help it. If Shiv 
Shankerji is speaking, can I stop him 
halfway? So you have to have patience in the 
House and if you ask me, I won't allow 
anybody. (Interrup tions) . 

SHRI N. K. P. SALVE: Madam, may I 
have your permission? 

THE DEPUTY CHAIRMAN: I had asked 
Mr. Satya Prakash Malaviya to speak. 
Thereafter, I will allow you. (Interruption). 
He has been asking to speak right from the 
beginning. (Interruption) . 

 

 

THE DEPUTY CHAIRMAN; That has got 
to be looked into. I have told the  Secretary-
General. 
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"The increase of communalism in recent 
months and the large number of attacks on 
the lives and properties of minorities is 
cause for deep sorrow. These incidents are 
a blot on the good name of our country. 
They have been deliberately created by 
militant communal elements who do not 
hesitate to sacrifice the strength and 
security of the country for their own 
narrow,  nefarious  ends. 

From my earliest childhood I have been 
committed to the secular ideal. The India 
of our dreams can survive and prosper only 
if Muslims and other communities can live 
in absolute safety   and   confidence." 

Then she went on to say that "in areas 
where communal riots occur, in such areas 
and even else-where the prevention of 
communal tension should be one of the 
primary duties of DM. and   S.P.   Their   
performance  in   this 

regard should be an important factor in 
determining their promotion prospects and 
action should be taken against the DM and 
the SP where communal riots occur." 

Now, I would like to quote the statement 
of the Chief Minister of U.P., Mr. 
Mulayam Singh Yadav yesterday   from   
Lucknow. 

 



39 Re. Communal tension      [ RAJYA SABHA ]    in different parts of the 40 
country 

 

SHRI N. K. P. SALVE: Madam, this Is a 
very delicate issue and I want to particularly 
appeal to my very esteemed friend, Shri Atal 
Bihari Vajpwyfie, because I have seen in him 
an extremely humane attitude and seve*al  
times  the  sentiments  he has 

expressed in this House are very noble. It is not 
a question, if we drag him in the wrong box, he 
will drag us in the wrong box. The issue is an 
issue of human life and I urge upon him, 
Madam) through you, very sin-" cerely, whether 
or not, whatever the reasons, whoever is 
responsible, communal riot is a reality today. 
And if communal riot is something which is 
reprehensible, whether it be the blood of a 
Hindu or a Muslim, it is the Indian blood which 
is flowing on the soil of this land and if it is that 
which you want to be against, please get above 
political considerations. It is not a question that 
we want to rtrag you into a wrong box, but is 
there any nexus between your rath yatra and 
what is happening in Gonda, what is happening 
in other places and Gujarat? It is not a question 
of .,, scoring any debating point. Please analyse 
yourself very objectively. I .would appeal, I 
would urge upon you, assuming your cause is 
absolutely right, assuming without conceding 
that you are entitled to construct a Ram Mandir 
there and that you are entitled to remove the 
Masjid there, assuming for a moment without 
conceding all this is correct, if the methodology 
that you are thinking is defective and faulty as a 
result of which there is going to be a bloodshed 
of this nature is it fair and proper that you 
continue to insist on the same modality of 
achieving a right thing? Means have to be as fair 
as the end and a means which lesults in this kind 
of a bloodshed of any Indian can never be a fair 
means. Atalji, I urge upon you to consider this. 
What is the basic philosophy behind the yatra? 
The basic philosophy behind the yatra is, come 
what may, we will march to Ayodhya. From the 
little that I have known from childhood and read 
about Shri Ram, he is in human body an 
embodiment of divine virtuosity, justice and 
compassion. And you are not marching to Sri 
Lanka. You are marching to Ayodhya, the birth-
place of a person who embodies all this kind of 
divine qualities. Is it fair that in the process you 
allow this kind of carnage 
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to go on? Whatever the things, the mandir is 
not running away nor is the mosque running 
away. Let first things come first.    If you are 
willing 

to accept that, never mind the other things. 
There is no loss of face if you accept what 
mahatmaji said. Mahatma Gandhi used to say 
this, he always pointed out, that if something 
was done and people resorted to violence, he 
would rather give up that cause unless people 
came to the path of rectitude, because he 
always maintained that it is not enough that I 
aim to  achieve noble ends, noble goals; if I 
wish to achieve that goal, the means has to be 
equally noble. Surely the means could never 
be this kind of a bloodshed. The only point I 
want to make is that something has happened 
in Gonda, a riot has taken 

place. I accept as valid what Atal Bihariji said, 
let us ask for a report and then let us debate 
about it. May I urge upon him. Did we not 
have reports ad infinitum, ad nauseam, on 
communal riots? Have they come to an end? 
What is needed is to understand the bitter 
reality behind this, the distrust between the 
two communities and take steps. Normally to 
a BJP leader I would never turn to urge upon, 
but since personally I have very great    
esteem     for    Atalji,    I    urge 
fupon him. Here is a man who is capable of 
giving a proper lead, who uses a temperate 
language, a very fair language. So many 
times he was expostulating his thoughts. To-
day is the time for him to translate those 
thoughts into action. The other day what 
Mulayam Singh said on a platform that I 
happened to share with him, appealed to me. 
J must mention apparently he is a very rustic 
un urbane person. Something which he said 
made me feel how well rooted are his feet  
amongst the masses. He 

said Sankaracharya is one man whose 
'feet I touch; he is a revered leader of my 
religion; I am his follower, I am 
his disciple. But when I am sitting as 
a Chief Minister, I have taken some 
oath   and  people  have  reposed  their 
trust in  me.    Am  I going to  betray 

the  same people  who  have     reposed 
their trust in me? What am I asking? 
All that I am saying is if I am sitting 
here, I am the custodian of the demo 
cratic  rights  of  the people  and if   
were to say that I will not abide by 
and not submit to the judgment of the 
High Court, it would mean that I am 
going   against  the   cardinal  principles 
of democracy, I would be shaking the 
very  roots.    If  I  have  to  nurse  the 
democratic  traditions,     if  I  have  to 
nurse  the  democratic  institutions,    I 
have  to  be  true  to the  traditions,   i 
have  to  be  true to the Constitution. 
This is my bounden duty  And the last 
drop of blood in my body, I will shed to 
perserve those traditions as long as I am 
the Chief Minister. Therefore, if such 
a man is unable to protest the Muslims or 
other  people  who   are  there   in  U.P.—I 
am sorry for using the word 'Muslims' 
—if  he  has  failed  to  protect     them 
from  becoming  victims  of  the  blood 
shed,  then there might be something 
drastically wrong somewhere; perhaps 
with him and his administration also, be 
cause a large many things have been hap 
pening in the present day administration. 
What happened    in    Bhagalpur    for 
which we have been blamed?   (Time 
Bell) All that I would submit in the 
end is this.    One more thing he said 
which   appealed  to  me.    He   said,  if 
there  was   a  BJP  Chief  Minister,  if 
there was a Congress Chief Minister, 
if there was any other Chief Minister 
and if he was true to his salt and true 
to his oath and true to the faith re 
posed  in him,  he  would  have  taken 
the same decision which I have taken, 
and my decision is to  abide by the 
judgment  of the  court     whenever it 
comes, and in the meanwhile not  to 
take    any    precipitate    action.    And 
that is what, Atalji, your party is do 
ing.   With great regret and deep angu 
ish I am urging you    this    question. 
He should not be so assertive in this 
matter  as  to  say,  "All    right.  Come 
what may,  ------- ". It is not a question 
of scoring a political point. When the 
elections come, we have enough to talk 
about, we have enough nonsense to talk 
about. 
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SHRI SIKANDAR BAKHT (Madhya     I 
Pradesh):   I  do not snare that view. 

 

THE DEPUTY CHAIRMAN:  I have got 
many names  of     Members    who 
want to speak  ______ (Interruptions) _____ 
Please do not make speeches. 
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SHRI V.  GOPALSAMY;   The  same 
yardstick should be applied to all_________  
(Interruptions) .........  

SHRI DIPEN GHOSH; After Mr. Ram 
Naresh Yadav, Mr. Shiv Shanker and Mr. 
Salve have spoken on behalf of the Congress 
(I), he is also going to speak? What does it 
mean? .... (Interruptions) Communal 
harmony is not the preserve of the Muslims or 
Hindus. 

 
THE   DEPUTY      CHAIRMAN:   Mr. 

Shiv  Shanker,  please  control  him ..............  
(Interruptions). .. 

SHRI M. M. JACOB (Kerala): Madam, Dr. 
Abrar Ahmed Khan did not make any noise, 
because he is a very displined Member. The 
point is that he was showing his hand from 
early .moring, and. .. 

THE DEPUTY CHAIRMAN: Now, Mr. 
Jacob, do not give sermons to the Chair. I am 
sorry. Please take your seat. Do  not give me 
sermons,     please. How 

many Members have spoken? Everybody is 
raising his hand. Do not cast aspersions on the 
Chair. That is very easy. 

 
SHRI DIPEN GHOSH;    You are    the 

Chief Whip of the party. You can choose your 
own speakers. 

SHRI M. M. JACOB: It is my duty, and 
I know how    to _____(Interruptions)  You 
are not here to dictate to me as to how.. 
(Interruptions) 

 
SHRI SHABBIR AHMAD SALARIA: On 

a point of order. Mr. Madni was identified by 
you.   (Interruptions) 

THE DEPUTY CHAIRMAN: Doesn't 
matter. In place of Mr. Malaviya I allowed 
Mr. Salve. 

(Interruptions) 

 
That is my reply to the point of order. 

Please sit down. 

SHRI SHABBIR AHMAD SALARIA: 
Please don't deny that you identified... 
(Interruptions) 
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SHRI V. GOPALSAMY: Madam Deputy 
Chairman, the Ramjanambhoomi and Babri 
Masjid controversy is posing the threat of a 
volcano on which we are sitting today. That 
could erupt any time. That could explode. The 
gun-powder is dry and stored. A small 
incident, a single spark, can ignite, and then 
there will be an uncontrollable conflagration. 
This is the situation today. Madam, as Indians 
we can walk in the streets of any capital of 
this world raising our heads high with pride: 
we come from a secular country, a democratic 
country, the tallest democracy because of 
mutual tolerance and mutual harmony. That is 
the pride of this country. I totally agree with 
Mr. Salve that the means should justify the 
ends not the ends which was the concept of 
Machia-velli. Here I am very sorry that senior 
politicians who have dedicated their political 
life for the welfare of this country, have taken 
a certain step, because of which tempers are 
rising high, tension is mounting like anything 
and there could be bloodshed. The gory 
battles of the Crusade should not be permitted 
to happen again, because in the history of 
mank-kind much bloodshed has been shed in 
the name of religion. It is high time. With all 
sincerity and fairness, with a heavy heart I 
would like to make an_ appeal to Mr. Advani 
and Mr. Vajpayee. 

Even today they can take a decision. They 
can stop that "Rath Yatra". En route, p»ople 
have greated them with trishuls. V read 
reports of offering of blood. II may be true or 
it may not be 

true. Both the sides are sharpening their arsenals 
and their weapons. This is a very grave   
situation.   Therefore,   there   should not be any 
attempt to touch the existing structure.  This is 
the    point. The status quo  should  continue.  
Temples  can     be constructed   anywhere.   
Here  the  people who had been living  in 
communal harmony, who had been loving each 
other, who had  been living as neighbours and 
who had been attending family and religious 
ceremonies  till yesterday,  are seen as enemies 
now. Mutual trust has gone. Now there is 
mutual hatred and mistrust. Therefore, I would 
like to make an appeal. There should not be any 
attempt to dis-trub the existing structure in the 
controversial place. I make this appeal. Other-
wise,  if there is bloodshed in Ayodhya, there 
will be bloodshed in U.P., in Bihar and in many 
parts of this country. {Time Bell rings)   If the 
voice of    the slogan "Hindu,   Hindi   and  
Hindustan"      grows stronger  and  stronger,  
then I  warn you that the threat of balkanisation 
will also grow stronger.  We have  learnt  a 
lesson from Eastern Europe. In this country you 
have to respect and tolerate all the faiths. 
Therefore, I would like to make an appeal to  
BJP  and to Mr.   Advani to  give up this "Rath 
Yatra". No attempt should be made  to  
demolish the existing structure. The motion 
which was sponsored by Mr. Chaturanan Mishra 
should be adopted in this House. 

 

THE DEPUTY CHAIRMAN;     Please sit 
down. 

(Interruptions) 
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 Transliteration  in Arabic  Script. 
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THE DEPUTY CHAIRMAN;  Let him 
finish. 

Transliteiation  in  Arabil  Script. 
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When  I  am  on  my  feet,  there  is  no point 
of order. 

Order  please.   Mr.   Salaria,  you  are     a 

senior Member, 

 
SHRI GURUDAS DAS GUPTA (West 

Bengal): Madam on a point of order. 

THE DEPUTY CHAIRMAN: When I am 
on my feet, there is no point of order. Just 
now, you sit down. I am saying that now the 
matter has gone too far. We have discussed it 
from 11 o'clock till 1 o'clock. Certainly, there 
is no question of anybody supporting the 
communal riots. Now, I think, we have gone 
on. At one o'clock we adjourn the House. It is 
high time that I adjourned    the House.      
Just a    minute. 

Please  sit  down. Take  your  seat.  Don't 
behave  like this. 

 
THE  DEPUTY CHAIRMAN:   I have-heard 

so much. Just a minute. 

 
SHRI  GURUDAS  DAS     GUPTA:   I 

want your ruling on my point of order. My 
point of order is very simple. (Interruptions) . 

THE DEPUTY CHAIRMAN: I cannot 
hear anything. One second. I cannot un-
derstand you as everybody is talking. 

SHRI GURUDAS DAS GUPTA: I am' on 
a point of order. We swear in the name of the 
Constitution, and our Constitution! says that 
this is a secular country. 
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SHRI SIKANDER BAKHT: That is right 
.(Interruptions) 

THE DEPUTY CHAIRMAN: Sit down. .1 
say, "You keep quite." He is not asking you. 

SHRI GURUDAS DAS GUPTA: Can an 
hon. Member of this House stand up .and say 
that this is a theocratic state? (Interruptions). 

SHRI SIKANDER BAKHT: When did .1 
say that? Stop it. (Interruptions). 

THE DEPUTY CHAIRMAN: Let me hear 
him. Mr. Jacob, if I do not hear, I do not 
understand how I am going to give my 
ruling. I request you to give me permission to 
hear him. Please sit down. (Interruptions). 

I have not allowed you. Sit down. 
Somebody is on his feet.  (Interruptions). 

One minute, please. Let me answer him. 
Let me ask him what he wants to say. 

 
Now it is over. 

SHRI   GURUDAS  DAS     GUPTA:   I 
would request you kindly to see the pro-
ceedings. 

THE   DEPUTY   CHAIRMAN:    1   will 
look into the record. 

SHRI   GURUDAS   DAS   GUPTA:   If 
any reflection has been cast on the secular 
character of the country, it should be 
expunged.   (Interruptions). 

 

The Bharatiya Janata Party stands for a 
secular State and it is fighting for a secular   
state.   (Interruptions) 

THE DEPUTY CHAIRMAN: Order in the 
House. (Interruptions). 1 am not permitting 
you. Please sit down. Mr. Narayanasamy, 
have patience. We are not here discussing Sri 
Lanka. It is coming. It has been listed in your 
name. Please have patience.        Now       
please    sit      down. 

 

THE DEPUTY CHAIRMAN: Let him say. 
One minute. Please sit down. (Interruptions). 
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THE DEPUTY CHAIRMAN: After Lunch I 
am going to take the Punjab Resolution. 
(Interruptions). The Chairman will take 
Nirnay on that. He is the competent authority 
and I will inform you about it. 

 

SHRI SYED SIBTEY RAZI: Madam, 
there has been a convention in the House that 
on Jummas this House adjourns at 1 p.m. 
Don't break the convention. (Interruptions). 

THE DEPUTY CHAIRMAN: Again I 
request the Members to speak one by one. If 
everybody speaks at the same time, I cannot 
hear anything. 

SHRI SYED SIBTEY RAZI; I tried to 
make my submission that this House has a 
convention that at the time of Namaz on 
Jummas...   (Interruptions). 

 
SHRI SYED  SIBTEY  RAZI:   Madam, I 

take it very  seriously.     (Interruptions). I take 
it very seriously. I have given   my personal   
explanation.   (Interruptions). 

 

SHRIMATI   JAYANTHI      NATARA-
JAN:  Madam, I want to raise an issue. 

THE DEPUTY CHAIRMAN: Yes, I will 
allow you. Since morning 11 o'clock till 1 
o'clock we had taken an issue. Now we have 
this Statutory Resolution about Punjab. What 
I would suggest is that after you have made 
your point, we will take up the Resolution. 
Only one hour time has been given. Then if 
anybody wants to say anything on other 
issues or on special mentions or anything 
they can raise it. 

KUMARI CHANDRIKA PREMJI 
KENIA (Maharashtra): Madam, I want to 
speak on Statutory Resolution. 

THE DEPUTY CHAIRMAN: I will allow 
you to speak on Punjab. (Interruptions) .. . 

SHRI MAKHAN LAL FOTEDAR (Uttar 
Pradesh): Madam, "since you have permitted 
Mrs. Natarajan to raise the issue of the Chief 
Justice, immediately thereafter you can 
continue with the discussion on Gonda. 
Madam, what has happened in Gonda, Uttar 
Pradesh is more important than this Statutory 
Resolution. After that is over, then, we can sit 
for one hour and pass this Statutory Resolu-
tion. You can allow any Member from either 
side to speak on this subject. 

SHRI N. E. BALARAM: I agree with Mr. 
Fotedar. 

 
I    adjourn the        House and 

 
The House is adjourned for lunch. 

The House then adjourned for lunch at 
eight minutes past one of the clock. 

The House reassembled after lunch at 
thirty-one minutes past two of the clock, The 
Deputy  Chairman in the Chair. 

 
If two or three Members speak at a time, I 
cannot answer. After the Resolution... 

SHRI N.  E.   BALARAM (Kerala); It 
should be after the Resolution. 
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I have moved a Resolution. 

THE DEPUTY CHAIRMAN: There is 
another Resolution.     

 

THE DEPUTY CHAIRMAN:  No agi-
tation on this. 

 
THE  DEPUTY CHAIRMAN:   It is a, 

motion. 

 

THE  DEPUTY  CHAIRMAN:   I have 
everybody's       opinion       on   the     side. 

 

SHRI  V.   NARAYANASAMY   (Pondi-
cherry): Madam, I want to speak on excise. 

THE DEPUTY CHAIRMAN: I will allow 
you on excise, but let me finish Punjab 
because before adjourning the House I 
announced that when we assemble after the 
lunch hour, we are going to take up the 
Punjab resolution.. . . (Interruptions) ... For 
one minute Jayanthi Natarajan and Sushma 
Swaraj want to say something. I will allow 
them to say what they want .. . 
(Interruption)... I have identified Jayanthi 
Natarajan and after that Sushma Swarajji. 
Then I will identify you ... (Interruptions) ... 


